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20._ _Order dated 8.8.2001
Heard Shri B.Sel'ripathy, learned counsel

for the petiticner, Shri S.J.Nanda, learned counsel
fOr Res.4 and Shri J.Ke.Nayak, learned A.S.C. fOr
the departmental respondents and perused the records

In this O.A. the petiticner has prayed
for gquashing the selection and appointment Of Res.4
to the post of E.DeM.Co/Packer in Nima Sahi S.0.
and tO allow him to continue in the sbove said pbst.
Departmental respondents have filed their counter
OppOsing the prayer of the applicant. Res.No.4 has
appeared through his counsel but has not filed any
counter. Shri Nanda submits that he would addpt the 1
couhter filed by the departmental respondents.

The admitted fact of this case is that
applicant was working as Waterman in Nayabazar Post
Office from 1.2.1993 to 31.5.1598, Departmental
respondents have stated that from 1.6.1998 the
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applicant had not worked. It is further stated that
one Sadhan Chatterjee was working as EDMC/Packer

in Nima Sahi 5.0« and h@jRas promoted to the cadre

of Postman. He applied £0r three months leave w.e.f.
24 .6.1996 providing the applicant as his substitute
and the applicant therefore, worked as substitute

of regular E.De«MeC./Packer in Nima Sahi Post Office
for three months £rom 24.6.1996. On 22.9.1996, the
regular incumbent changed the substitute and provided
ancther substitute in place ©of the applicant and
thereafter the applicant has not worked as substitute
in the post of EDMC/Packer, Nimasaghi S.Qe. Departmental
respondents have stated that for filling up ©of the
post of EDMC/Packer, Nimasahi S$.0. the case of the
applicant was cOnsidered along with others, but as
the applicant has failed H.S.C., Respondent No.4,

who got 52.05% marks in the Matriculation was
adjudged the most meritorious amongst the eligible
candidates and was ultimately selected. It is
submitted by the learned counsel for the petitioner
that he does not press his prayer for guashing the
selection and appointment of Res.,4 to the pOst of
EDMC/Packer, Nimasahi S.C. It is submitted by the
learned counsel that the applicant has worked as
Waterman for more than five years in Nayabazar S.0.
Weeef e 12,1993 tC 31.5.1998 and he should be
considered £Or gppointment 3 3 3
frer—gppointrent in sOmeother ED Post, according to™ -
his qualification, if applied by him, within the
Division, where according to applicant, there are
many vacancies existing. The learned counsel for

the petitioner has drawn our attention t© the circular
Of DeGsPOsts dated €.6.1988, in which it has been:
observed by the D.G.(P&T) that casual labourers/part-
time casual labourers are entitled to be considered
for appointment to regular Group D posts in the
Department, but as they occupy the lowest priority
amongst the four categories menticned in the circular
ahd there-being lardge vumber of E.D.emp.Oyees who

are also entitled to be considered £or appointment to
Group D pOsts and as Ee.D.EmploOyees have higher priority
Over casual workefs/part;tﬁje Casqighygiﬁﬁiéﬁugag
latter hardly get a chance t© be ccnsié jd against
the Group D posts in the Department. In consideration
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of this, it has been directed by the D.G.(P&T) that casual
labourers whether full-time/part-time, who are willing to
be appointed to E.D.Vcancicies may be given preference in
the matter of recrutitment, provided that they fulfil all
the qualifications and eligibility and put in minimum
service of one year, meaning thereby 240 days in a gear.
There is also a condition about the initial appointment
through the Employment Exchange. As in the above circular
there is a provision for considering part-time casual
ldbourers for appointment to the post of E.D. vacancies,
we dispose of this O.A. with a direction to respondents
that in case the petiticner applies for any E.D.Post

in response to any advertisement and in case he has the
qualifications for the post and he is otherwise eligible
tO be cOnsidered in terms of the circular of the DG, (P&T) ,
dated 6.8.1988, then his case should be considered in
terms of that circular. No costs,
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